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27.5.2003 Present : The Hon'ble W. Justic.e D.N 
Chowdhury, Vice-Chairman. 

The Hon'ble Mr. S.K. Hajra, 
mber (A). 

Put up again on 30.6.2003 to 

enable Mr. B.C. Pathak, learned Addi. 

C.G.S.C. to obtain necessary instruction 
on the matter. In the meantime, office 

may serve a copy of the application 
to Mr. B.C. Pathak, learned Addi. C.G.S. 

C. without judgment. 

I 
I,bmber Vice-Chairman 

30.6.2003 	Issue notice to shoii cause as 

to why the contempt proceeding shall 
not be initiated. 

List again on 4.8.2003 for 

orders. 

Vice-Chairm3% 

mb 

4.8.2003 Present : The Hon'ble Mr. Justice D.N. 
Chowdhury, Vice-Chairman. 

The Hon'ble W. N.D. Dayal, 
Administrative- Nmber. 

Perused the contempt application 

and also affidavit submitted by W. P.K. 

chatterjee, Gheif Post Master General, 

N.E. Circle, Shillong, the minutes of 
Circle selection committee held on 

29.11.2001, the order issued by the office 
of the Chief Post Master General N.E. 

Circle, Shillorig dated 1.5.2003 and 
consequence order dated 10.7.2003 address. 
ed to the applicant Smt. Gopa Nandi (Deb) 

Wehave also heard W. A. Deb Roy, learne 

Sr. C.G.S.C. for the respondents. 
Considering the facts and circums-

tances of the case, the contempt notice 

stands discharged. 

mber 	 Vice-Chairma 

mb 
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IN THE CENTRAT ADMINISTRATIVE TRIBUNAL HRZ=2RxX  
PR INCiPJJ BE1'CH 	

/ 	 'i 
t i. Gopa Nand i( Deb), 

W/O. .N.tai Lal Deb, 

Bhati Aboynagar, 

West Tripura, 1arta1a. 

Applicant. 

-: Versus 

Sri S.C. Datta, 

Director General of posts, 

New Delhi..1. 

sri P.K. Chatter jee, 

Chief Póstiaster General, 

N.E. Circle, Shillong - 1. 

70 9 
k1h 

Smti. Trishaijit Sethi, 

DirecØtor of Postal Services, 

Tripura State, Agartala - 799 001. 

	

• 4. 	Sti, Kuntala BisWas, 

Sub-Divisional Inspector of Post 

Offices, Agartala, East Sub-Division, 

Agartala - 799 001. 

. . . Respondents 

IN THE MArFER OF :- An Application U/S-23 of the 

Contempt of Courts Act, 1971 

read with Section17 of the. 

Administrative Tribunal Act,1985. 

Contd.p/2. 



-: 2 :- 

The above named Applicant submits as follows 

before the Hon'ble Tribunal*- 

That, the Applicant filed an Application before 

the Hon'ble Tribunal against the Order, dated 20.4.2001,. 

(Annexu.re-6 to the O.A.) by the said Order her service 

was terminated. Before the said illegAl termination 

the petitioner was serving as EDPBM. Without regulari5-

sing her as EDPBM her service was terminated. Be it 

stated here that, at the time of termination the 

prayer of the petitioner for compassionate appointment 

was pending before the Respondents. 

That, by Order, dated 28.02.02 , passed in O.A. 

No. 194 of 2001, the Hon'ble Tribunal disposed of the 

Application with the following obser vat ion, 

Of I am not inclined to go into those issues 

since on the own showing of the Respondents the appiL 

cation of the Applicant for compassionate appointment 

was forwarded to the Chief post Master General, N.E. 

Region, Shillong, on 12.06,2001, I am of the opinion 

that the matter should be sent back to the Respondent 

authority to consider the case of the Applicant as 

per law either for compassionate appointment of for 

granting temporary status. Needless to say that the 

Scheme for granting temporary status is applicable 

to all casual. labours • Mr. B.K. Sharma, L'd Senior 

Counsel for the Applicant also drawn my attention to 

Contd. . .P/3. 
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a full Bench decision rendered by Hyderabad Bench 

of the Central Administrative Tribunal in O.A. Nos. 

912/92 and 961/92 on 7.6.1993 , in the case of Sakkubai 

and N.J. Ramulk V/S The Secretary, Ministry of 

Communications etc. & four Others, reported in Full 

Bench Judgements of Central Administrative Tribunals, 

1991..1994 , Vo1.III, 209. The said decision took note 

of the Order of Ministry of Communication No. 45/24/ 

88-SPB , dated 17.05.1989 , which also covers EDAS. 

Admittedly the applicant worked as EDA with effect 

from 19.10.1995 , till she was terminated from service 

by Order , dated 20.04.2001. The said period need to 

be computed for considering his case for conferment 

of temporary status in Group-D Post in accordance 

with casual labourers (Grant of Temporary status and 

Regularisation) Scheme. The Respondents are accordingly 

directed to consider the case of the Applicant as 

per the above obserbations as per law. It is also 

made clear that the applicant shall not be entitled 

for any arrear or emoluments arising from conferment 

of temporary status. 

With the directions made above, the Application 

stands disposed of. There shall, however be no Order 

as to costs.** 

3. 	That, till date the Respondents have not 

complied with the direction of the Lid k:kd Hon'ble 

Tribunal as referred above. The petitioner have 

Contd.. .p/4. 
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brought the matter to the notice of the Respondents 

so that thçy can comply with the Judgementand direc-

tion given therein. 

That, by not comparring with the direction 

of the Judgement the Respondents have been caus ma 

wil.ful and deliberate violation of the direction of 

the Hon'ble Tribunal and it is nothing but contempt 

of the authority, dignity and prestige of the Hon'ble 

Tribunal. 

That, the applicant is suffering tremendous 

hardship and inconvenience and due to such deliberate 

and wilful contempt of the Hon'ble Tribunal till date 

her prayer for compassionate appointment has not been 

considered and temporary status as EDPBM has not been 

conferred on her inspite of the direction of the 

Hon'ble Tribunal to that effect. 

That, for this reason the Respondents have 

became liable to be proceeded against for the contempt 

of the Judgements of the Hon'ble Tribunal and contempt 

proceeding against them should be drawn up to ensure 

due compliance of the above referred Judgement of the 

Hon1 ble Tribunal. 

That, the rest would be submitted verbally at 

the time of hearing. 

2 

Contd. .p/5. 
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That, no petition has been previously filed 

by the Applicant before the Hon'ble Tribunal for drawing 

up contempt proceeding. 

That, the Order which is being sought by the 

Applicant from the Hon'ble Tribunal is to the effect 

that the Respondents would be directed to allow the 

Applicant to resume her duty as EDPBM and there after 

to regular ise her service with effect from the date 

at from which she had/has been working as EDPBM with 

all benefits of seniority etc. 

Under the circumstances, stated above, it 

is submitted, that, Hon'ble Tribunal may be kind enough 

to initiate contempt proceeding against the Respondents 

for wilful deleberate violation/ disobedience 6f the 

direction of I'd Honble Tribunal as given in the 

Judgement above referred Hon.'ble Tribunal rny also 

pass any further Order/ Orders may be considered fit 

and proper. 

A N D 

For this act of kindness the plicant,as 

in duty bound, shall ever pray. 
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BEFORE THE NOTJRY PUBLIC 
AG1RTALA : WEST TRIPURA 

_AFF IDVI! 

I ant, cope Nendi (Deb),w/o.ri NJtai lal iDeb, of Bhati 

hoynagar, p.S.West Agartala,DiSt. West Tripure,by Nation-  
ality - indian,by professi•n - lbuse Wife,Aged about - 45 yrs. 

do hereby solemnly affirm and declare on oath as follows :- 

That, I am the Applicost of this application U/s 23 of 
the contempt of Courts Act 1971 read with section of 

the AafliflistrittiOfl Tribunal Pct 1986 and as such I am 
well conersent with the ficts ad circumstances of the 
irstant application, filed by myself, as stated herein 

above. 
This is true. 

That, the safements made in Pare 1 to 9 of the instant 

application are true to my knowledge and the rest of this 

instant application are my humble submission and prayer 

before the Hon'ble Tribunal for consideration. 

This is tu.re 
( 

4. 

The acknowledgement whereof, 

eL5 vo  

The deponent is kowfl 
to me and identified 

by me. 

M2 Ma\-cL 
Arvocate. 

NO 'ARY Govt. of India. 
REGO N01653 OF 2000 

West Txipura 

I do hereby sign this Affidavit on 

oath before the Notary public of this 

Rofl ble Tribunal on this 25th day 

of Feb,2003 at Agertala Court ccm- 

pound. 

1v4 '3 

Deponent. 

- 	 t 
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(J.M(GHO$H) 	
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NOTAR, Govt orndt 

M. 1653/2000 
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c.ntempt Petition civil N0._ 

Central AiinistratiVe Tribunal Guwahati Bench hereby 

chIrges you Cl) Sri S. C. Datta,Director General of posts, 

New Delhi -'1. (2) sri p. K. Chatterjee,Chief Post Master General, 

N.E. Circle, shillong - 1. (3) 3it. Trishaijit Sethi,DirectOr 

of Postal Services, rripura state. Agartala 799001. (4)3t. 

I'3intala BiS'øaS,SUbDiViSiOflal Inspector of Post Offices, Agarta]4 

East Sub_lDivisiofl,Agartala - 799001. 	--- Respondents* 

as under :- 

That all of you, have not complied till date with the 

direction giver by :the Hon'ble Tribunal in judgement itd. 

28.02.2002 passed in O.A. No.194/2001 as you have not yet 

consider the case of the petitioner for regularisatior) under 

the scheme and or for con ftrring temporary status on her in 

Group - D posts. 

Contd. . , p/2. 
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Thereby you have comrnmitted the conpt of the 

Tribunil Punishable U/s 23 of the contempt of courts Act, 

within our cognisance. 

You are hereby directed to be tried by this Tribunal, 

for the aforesaid charge. 

sign ature of the 	'ble 
member(s). 

The charge was read over and explained to the alleged 

contemner and their plea was recorded as under :- 

Do you plead guilty to the charged ? 

Do you have anything else to say ? 

signature of the alleged 
	 signature of the 

contem her. 	 Hon Ibl e member(s) 
presiding over the 

Bench. 



CENTRAL ADMINiSTRAT1V: TRIBUNAL  

• 	.: 	 GUWAHAPI BENCH  

digina1 Application No. 194 of 2001. 

Date of decision : This the 	/n2 day of February,2002. 
I 	

. Hon'ble'Mr. Justice D.N.Chowdhu.ry, Vice-Chairman. 	1 
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Smti Gopa Nandi Deb,. 
W/c, Nitailal Deb  
Ehati Abhay Naga, 	. 	 S  

West Tripura, Agartala. 	 . 	. . .App1ican€.. 

B-Advocate..-Mr. ...B.K.Sharrna. 	 . .° 

-versus-  

1. 	Union 	of 	India 	. . 

Represented by the Secretary to the 
Govt. 	of 	India, 	Ministry of 
Communication, 	Department of - 

Posts, 	Dak 	Bhawan, 
New 	Delhi-i. 	 S  

The 	Director General 	of Posts, 
..... 	\New 	Delhi-i 

S... 

3 	Chief 	Post 	Master Genera 	, 
E 	Circle, 

Shi1long-1 

± 	The 	Director 	of 	Postal 	Services, 
aripuLa 	Stdte, 	Agdrtala-799001 

5 	Sub-Divisional 	Inspector of 	Post Offices, 
Agartala East Sub-Division 

-' 	4 Agartala-799001 
Resónder' 

By Advocate Mr A 	Deb Roy, 	Sr 	C G S C 

ORDER 

CHOWDNIjJRV 	J. 	(v.Cj. 	 . .. 

Ihis 	application 	is 	directed 	and had 	arien 

against. 	the 	order 	dated 	.2.0.4.2001 	(Annexure-6 .o 

passed 	by 	the 	respondents 	terminating 	the 	ser'Vice. of 

applicant 	The 	applicant 	also 	sought 	for 	further 	dictio 

for 	conferring 	the 	benefit 	of 	regular 	service 	uhder 	the 

respondents 

S  
,.'- 



-2 - 
71-  

The father of the applicant Hira 1 a1;.Nafldi wa 

working as Branch Postmaster at Krishna Nagar (sInce 

deceased) - Her father went on leaveand during bs bence 

on leave on the risk and responsibility the applicant was 

rowed to work in place of the EDA Krishna Naar ranch 

vi -de. order dated 2 6.10.1995 	The applicant provjde 

necessary security and other material records. 	 of 
theappljcant died on 9.3.1997 while he was on 

leav.h.e4.
4plicant prayed before 	the 	uthority for het r-èg6iar 

ointment as EDPBM No action was taken on the prayer of 

applicant for reguiarisatio
,n of her service 	 EDPBM.  

The applicant was allowed 	to act at EDPBM Theauthorit> 
* 	

took steps for filling up the vacant post and sent the 
 

sit1on 	to the Employment Exchange for 6 poring 

Landidates The case of the applicant was also cons1ered 

Accord ng to the applicant her case was not Considered n 

rih t perspective 	
The respondents took steps to rlace 

her 	
he submitted a representation By the 1mpuged order 
20 	

2001 her service was terminated The app1c 
preferred 	

appeal and representation The app1int a1s 

applied for appointment on compassionate ground 
	ling to 

get 5ppopriate remedy the applicant moved this 
	rabunal 

assailing the action of the respondents 

2. 	
The respondents submitted its written 	 ement  

In the written statement the respondents stated that he- 
 -. 

case was considered for regular appointment but she 
wi0 

found suitable 	
he worked as Substitute during the 'eave 

period of the EDBPM who subsequently expired on 93 1997 

The respondents stated that the applicant cotinuedh
er  • service 	unauthorisedly 	till 	the 	impugned 	order  

- 	 . 	 - 

termination was 	issued. 	
The nomination of her 'fat.he 

automat lcally came 
The applic-1t.was;.. 

-Comtd. 

to an end on 9.3.1997 •  

c: 

, 
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asked to apply for appointment on compassionate ground. The 

/ 	'applicant applied for appointment on compassionáe gro'nd 
/ 

and the application of the applicant for compassionate 

appointment was fordwareded to the Chief Post Master 

General,. N.E.Circle, Shillong vide letter No. A-62 dated. 

12.5.2001. The respondents in their written statement also 

expressed its miscJ1v1ncs as to whether the appliant could 

be considered forl  appointment on compassionateground. The 

applicant being a mart jed daughter she would no fall 
-tJ4 

dependent family memb r, more so whçn the wie of the. 

• deceased is alive she coul' not be considered as a 

dependent for appointment on compassionate ground. 

3. 	 Heard 	Mr. 	B.K.Sharma, 	learfled 	Sr. 	counel 

appearin 	on behalf of. 	the applicant and Mr. ADe 

learrie 	Sr. C.G.S.C. 
 

4 	 I am not inclined to go into those issues since. 
H 

	

/ 	ç' 	
•: 

	

"I 	. 	on the\ wn showing of- t ne respondents the applicat'on of. 

L 	
applicart for compassionate appointment was forwar4d to 

Post 	Master 	General, 	N E Region, 	ShLong 	o 
' 	 •' 	 . 

I am of the opinion that the •matte' àhould b4' 

sent back to the respondent authority to eonsider t.he,'cse 

of the 'applicant as per law either for compassinate 

apPointment or for granting temporary status. Ne,èdle'to' 

say than the scheme 'for granting temporary .  :•a  tij i 	s 

applicable to ail Casual , Labours. Mr. B.K.Sharma,..,1eaje 
2. 

Sr. counsel for the applicant also drawn my attention 

Lull Benh decision rendered by Hyderabad Benc 	of the 

CeVtra1 Administrative Tribunal ' in O.A. Nos.9i2/9.. 'and' 

	

c..' 	., 

961/9 2 on 7.6..1993  in the case of Sakkubai 	and N J 	mul 

VS. The Secretar, Ministry of Communications et. 

ors. 	reported 	in 	Full. 	Bench 	Judgements 	of<. Cntrá. 

Administrative Tribunals 1991-1994, Vol Ill, 209 /ThkS?id 
£ 
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decision tOok note of the order. 0f1nistrY0f CommUi.Catbofl 

no 	
45/24/88-SPB datted 17 5 1989 ihich also covers EDAS 

orked a: EDAith effect 
AdmittedlY the applicant w 	

from 

19.10.1995 till she was termiated from service 
	by order 

d'd 20.4.2091. :  The said period 
r ed to be compted for 

considering his case for conferment: , of temporary 	
atUS in 

Grbup D post in accordaflc with casual labourers (grant of 

TemppiarY Status and ReguaCiSati0n Scheme The respondents 

accordinglY directed to consider the case of the 

obserVa.tiPnS as per, law. It 
applicant as per the above  

also made clear tht the .pp1icaflt shall not be entitled for 
tr 

any arrear or • emo1umetS 	
arising from conferment Of, 

LemporarY status 

•. 	 . 
3. 	

With the directions made above, th 	
app1iati0 

/ 

- stonS disposed ot There shall, however be no orjer as 

. 	 . 	

. 	
:.• 	 ".. 

costs.. 

if I 	 - - 	- 	 --- - 	- 
F 	 - 	

- 	 s.d/ vICE 	AIRMAN - 

J 	

0 

CCWv 
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IN THE CENTRAL ADMINISTRATIVE TRIBTJ1AL 

GUwAIIATI BENCH ::: GUWAHqJI 

C.P. NC. 18 OF 2003 

Smti. Gop Nandi (Deb). 

vs- 
	•..e. Applicant 

Union of India & Ore. 

9POflb3. 

-And- 

In the matter of : 

Affidavit submitted by Shri P.1. 

Chatterjee., chief Postmaster — 

General, N.E. Circle, Shillong-i, 

alleged contemner No.2. 

The himble Co.n-temner No 2 begs to stthmit — 

1 • 	 That save and except what has been specffical]..v 

admitted herein below in this affidavit, all other statements 

made by the petitioner in the C.P. may be treated as denied by 

the answering respondent and ftrther does not admit the state-

ments made by the petitioner which are contrary to and/or 

jflCOjstt with the records of the case. 
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2. 	 That with regard to the statement made in para-1, 

of the contempt application, the respondents beg to state that 

it is true that the applicant filed an application under 0.A. 

No. 194/2001 be fore the Hon 'b le Tribunal, Guwahati challenging 

the order dated 20.04.2001 of the respondents. BegularBPM 

Sri Hira lal Nandi proceeded on leave for 180 days from 21.11.96 

by handing over charge to Smt. Gopa Nandi (Jb ) to work as 

nominee/substitute at the risk and responsibility of Sri Hiralal- 

Nan di • Sri 1-Jirala I Nan di regular BPN expired on 09 .03.97, 

hence nominee arrangement also automatically expired with the 

death of Regular BPM on 09.03.97. So regularisatiOn of her 

services as BPM without going through the proceThires laid do. 
A1D 7 o A 

by the department 	irthr her application for compassionate 

appointment with synopsis was received by the circle office 

hillong on 19.6.2001. The Circle Selection Committee meeting 

or compassionate appointment held on 29.11.2001 could not 

,consider her case for appointment on the ground that 
II The 

applicant is a married daughter of deceased employee. She 

therefOre, can not be considered as dependent of the xemployee. 

\x
-employee is a Govt. employee. More over the son of the 3  

'Hence the case is not re-commanded para 3(3). 

A copy of the letter is annexed herewith and 

marked as Anne1re - 'A'. 

3 • 	That with regard to para. 2, of the contempt 

apPliCat ion the respondents beg to offer no comment. 

Contd...... 
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4. 	 That with regard to the statement made In para 

3 9  4 & 5, of the contempt petition, the respondents beg to 

state that before comment the deponent respectfully submits 

the respondents do not have the slightest intention to dis -

obey or disbonour the order of the Hon'ble Tribunal. The 

respondents have not done anything for disobedieflce willful 

or otherwi8e of the order of the Hon'ble Tribunal. The res -

pondents also make respectful submission to the Hon'ble 

Tribunal about the circumstances causing dlfflOUltY on the 

part of th9POndefltS 

The order dated 28.02.2002 of the Hon 'ble Tribunal 

- was receid by this office on 23.3.2002. Thereafter the 

matter was taken up with the higher authority for guidance 

in the matter and implementation of the order as the applicant 

had no official status but was a nominee/sub8t1t.tC of an 

TD official. In this context it is respectfuUY submitted 

that a decision in the matter of appointment has to traverse 

through a number of channels In the instant case, the 

expression is 
that the case shoUld be disposed of as per 

law either for compassionate appointment or for granting 

tempOra7 status, created some confusiOfl in the interPre - 

tat ion of tempOrarY statU.s to GDSDA and as such matter 

was referred to Selection Committee for consideration 

afresh for compassionate appointment under relaxation 

of normal ru.les on special ground. After completion of 

the entire process of compassionate appointment and 

4 
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holding/of election Committee Meeting on 24.3.03 and on 2.4.03, 

the Committee approved her ease for appointment as GDMD on 

,/ompssionate ground along with other cases. Accordingly the 

diection of the Circle office Shillong was conveyed d to DPS/ 

Agartala under Memo No. Staff/175/3E1/2001 dated 1 .5.2003 . She 

/ 	was appointed provisionally as Gramln Dak Sevak Mall Deliverer 

under Memo No • A .2/Barjala/GD3MD dated 10.7.03. according to 

her willingness to work as such. 

Copy of M .0 • dated 1 .5.,Ls annexed herewith 

and marked as Annexure - B and Copy of M .0. 

eied 10.7.03 is annexed herewith and marked 

as Annere. respectively. 

That it is submitted that the re spondent s have 

complied with the order of the Hon'ble OAT and it is further 

submitted that the respondent 8 acted with regard and respect 

to the order of the Hon 'ble Tribunal and they did not do any - 

thing to vilate the order of the Hon'ble CAT not to speak of 

willful and deliberate violation of the order of the Hon'ble 

CAT. 

it is further submitted that the re spondent s have 

not committed contempt of the Tribunal and as such the contempt 

proceedings may be di scu. s se d to meet the end s of just ice. 

Affidavit..... 

T 	4 



APPIDAVIT 

I t  P.K. Chatterjee at present working as Chief 

2o sima ster General, N ..E • Circle, 3hillong t  do hereby so len ly 

affirm and state as follows - 

1 • 	That I am one of the re spondent s and I am 

acquainted with the facts and circumstances of 

the case. 

2 • 	That the statement s made in this affidavit in 

paras 2 and 4 are true to my information being 

matter of records and statements made in paras 

1 and 3 are true to my 1Q.owledge. 

And I sign this affidavit on this th day of 

July, 2003. 

Identified by 	 ent  Puna 

Advocate 	 Solemnly declare and state by the 
deponent who is identified by 3bri. 
A • Deb 1oy, A dvo cate on this tb, 
day of July, 2003- 



auulrrr••1 	 .-=•-. 
• 	II N11Ihi SE Eç1iIQftcQMUlTE MEETING 111iD ONi1-2OO iTO 

ciDE 	1QNAftJ\IWLNTMEm CASES. 

Circle Selection Committee consisting of the lollowing officers met on 29-1 1-2001 to consider the 

applk:it ions for appointment under relaxation of normal rules under compassionate ground. :- 

• 	 I) 
,

Shri V. Chitale, Chief PMG 	- 	(hairman 

2) i  Shri Lalliluna, D.P.S. 0 IQ) 	- 	Member 

3) 	Shri F.P. SOlo, DPS Kohima 	- 	Member 

The committee after consideration of all the relevant records placed before them in respect of2I 

• 	(Iv.iily one cases recominndedthe Ibllowitig 8 (eight) cases for appointment in the cadre as indicated against 

ca. Ii. 

l';n tiu,h'i s oftlic candidate : 	Edicatioinsl 	Commutiii[oSt applied kir 	Name 	of 	the 

• _• 
	

- 	
-____ 	 Jj)ivision allotted to 

I.. ltii.Iit Singh. SIO (L) L. C. 10+2 	OC 	PA 	• 	 Arunachal Pradesh 

Sinjli, tx-SPM Arunachal Dn. 	Division. 

Miss Ucémayona Nonbri D/O 1042 	Si' 	 PA 	 Meghalaya Division 

K.S. )l:th,PAMc.halayaDn 
Sinli lila Rani Nath, WIO Sunil Class-Vilt 	013C 	• Gr. I) 	 P.S.D., Silehar. 

• 	Kr.N;tl.Ex-Gr.D PS• D•SilcIar. 
A. 1 lwisii, Sb 	L. As1iio,lx- Class- Vill 	S. F 	 EDA 	 Manipur Division 

PI}MC Mt,rJ)n. 	 - 	 S  

Snili I. lhomcha Devi, WIO S.K. FISLC 	OC 	EDA 	 Manipur Division 

Shar!ncl,Ex-EDDA, Ma!pr 	_._._ 	- 
Sn jit I hitta, SIO Sushil Kr. Dutta, Madhyamik 	OC 	EDA 	 Agartala Division 

F II )l A, Agartala Dn.  
(iaiitiiin Saha, SIO Haripada MadyamiL 	OC 	EDA 	 Agartala Division 

Salia, Fx.ED JWM,Agartaladn 
Sf0 R. K Madhyata ik 	OC 	EDA 	 Agartala Division 

iliv;r l.x-BPM,AalaPn.  

2. 	 The Committee did not con;idcr the Rillowing cases as they cannot be appointcl within a period 

of one vear in terms of the Ute's letter No. 140 14/18/ 2000-Est(D) dated 22-6-2001 due to non availability of 

Tu' 	IirsoftliTdidatc - iostpplicdtbr uiivr,ion 

1'.,l 	c Madhum ii a Pukrayastha PA Dharmanagar 
Division 

1)/'' hte A.R.Purkayastha, Ex SPM Clmraib' 
(:iiirnda Shekhar Das PA I )harmanagar 

So I ;iIeG.K.D8s, Ex SPM Panisatar  ________________ ,I)ivision 
Agarlala Division • S;thil'i ala Roy PA 

So t:te G.K1. Rixc 	PA Agartala 	. .• 

_ __ Grl)  



J'allah Sarkar 	 EDA 	 Agartala Division 
Br/eLate Sampá Sarkar EDBPM 	 _________ 
Narnyan Dutta 	 EDA 	 Agartala Divisi' 
Ste Late Premnath Dutta , Ex Gr-D Agarta;a  

The following cases have not been rccoininendcd by th Committee for the reasons as indicated 
against each. :- 

Reasons for rejection 

The applicant is having his own family 
and maintaining them since long. He, 
therefore, cannot be treated as 
dependant of deceased E.D. 
Employee. Moreover there is no 
vacancy also. Hence it is not 
recommended. 

As the wife of the deceased oflcial is 
a govt. employee, the family is not in 
indigent condition. The applicant does 
not possess requisite qualification also. 
Hence it is not recommended. 

The applicant is a married daughter of 
deceased ED employee. She therefore, 
cannot be considered as dependant of 
the cx mployee. Moreover the son of 
the cx- employee is a Govt employee. 
hence the case is not recommended. 

The following cases should be submitted for iext meeting after t taming all wanting information. 

Particulars of the candidate Post applied lt  Division 
ShriDhabhotosh Das EDA  Agartala Division 
Sibu lkasad Sil EDA  Agartala Division 

.The Divisional /appointiug authoritiu are to ensure that O'c appointment is made after observing all 
required formalities and 	is within the stipulated 5u ofIhe vacancies 

(41- 	 ct 
Clii IPMG 	 D.P.S. (IIQ) 	 D.P.S., Kohima 
Chairman 	 Memly'r 	 Member 

11 

Particulars 	of 	the Post applied for Division 
candidate 

Swapm Mitra Das EDA I )harmanagar 
Sb 	Late 	B.K.Das, 	Ex Division 
UPM 

6 

Miss Dma Rani Reang EDA l)harmangar 
l)Io Late Bhaktiram Reang I)ivision. 
.Ex 11PM 

. Smti (opa Nandy EDA Agartala Division 
Die 	Late 	Hiralal 	Nandi 
Ex-DPM 



DEPARTMENT OF POSTS: INDIA 
OFF4C OF THE CHIEF POSTMASTER GENERAL N.E. CIRCLE:: \.. 

SHILLONG-793 001. 
-4'  

Memo No.AFF/ 175/SEL/2001 	 Dat.cd at Shiiong the 1.5.2003. 

Approval of the Chief Postmaster General, N.E. Circle, Shillong, is 
hereby accorded to the appointment of the following candidates to GDS/GDS13PM 
cadres in different Units on Compassionate ground in relaxation of normal Rules 

as indicated below. 	 - 

SI. Name of Candidate O.B Educa- Cadre to Divi&on 

No. 86 k  
tional which allotted 

• ComñiUe Qualif- approved 
nity ication  

 Shri Imtimeren As,S/o (L) HSLC GDS Nagalanci 

Anumirnba,Ex-GDSBPM ,Longmisa 
• (ST)  

 Smti Uma Rani Deb,W/o (L) CI-Vill GDS Agartala 

Rakhal Ch;Deb,Ex- 
EDBPM,Lankanura. B.O. (0C) - ___ 

 Shri Dulal Debnath,S/o (U) Madliyamik GDS Agartala 

Manindra Kr. Debnath,Ex- 
EDDA,Balclakhal B.0. (013C)  ___ 

 Smti Rinku Poddar,D/o (L)Ranjit Madhyamik GDSBPM Agarlala 

Poddar, Ex- EDB PM, Killarbazar 
B.O. (OC)  

 Shri Subhash Debbarma,S/o (L) BA GDSBPM Agartala 

Ranjan Kr. Dehbarma,Ex- 
GDSBPM,Sangkuma Bari EDBO (ST)  

Dharrnanagar 
- 

 Smti Jayanti Maishya D as,W/o  Ci-VI GDS 

(L)Gauranga Rn. Das,Ex- ,Balehar 
EDBO 

 Shri Rhondamo Kithan,S/o (L) CE-Vill GDS Nagaland 

Lolemo Kithan,Ex-EDMC,Englàfl 
B.O.  -- 

 Srnti Nina Rani Das,W/o (L)DuIa Ci-Vill GDS Agartala 

Ch.Das,Ex-GDSMD,Bisalgarh S.O. 

 Smti Lalsailovi,W/o (U) Ci-Vill GDS Mizorain 

Lalrernruata, Ex- 
GDSMD,Sabuaikawn B.O. (ST) 

 Smti Chandana Choudhuiy,W/o - CI-Vill GDS - Agartala 

(L) U ttani Choudhu ry , Ex- 
EDDA,Ghorakap __  

 Smti Dipti Rani Chakraborty,W/o Cl-Vu! GDS Dharmanagar 

(L) Paresh Chakraborty,Ex- 

I GDSMD,KancháflpUr S.O.  

11 



9 
. Sun chandia Sekhar 

Dclibarma,S/o (U) Agore 
Dcbbanna,Ex- 

L_.. 
Smti Least Pietimony Mai'ak,W/o 
(I.) Caxton D.Sangma,Ex- L 	EDDA , J3aJCJ 7 (JOI)aEDB0 
Sun Debabj'ata Deb,S/o (L) 
Dhirndra CILDCh,Ex-
EDDA,Raindurlavpuz. EDBO 
Shri Anup Kr.Gupta,S/o (U) Anil 
Ra. GUPta,EX-GDSMC,BaI.bI. 
130. 
Sniti 	r 	u-U',W/o ickcto  
(140. Kakiyie,Ex-GDSBpM,pW B 

- 

Shni Krishna Itumar Rcang,S/o (L) 
Ram Sadiu Riang,Ex- 

Smti Chhaya Rani Banik,W/o (L) 
Rabindra Ch,Banik,Ex-
jSa1tganS 

Smti Sangamitra Das,D/o (U) 
l3iiwamangal Das,Ex- 

-. 	jM,Safl,agnns 
Smti Katnalaiibbarina,V/o (U) 

• 	Kartik Debbarrna,Ex-Gi' 
D ,DivLQfflce,gartaja  
Smti Tulsi Roy,W/o (14 
Manoranjaii Roy,Ex- 

c0),Agirtala 11.0. 
Sinti Gopa Nandy,D/o (U) Hiralal 
Nandi Ex-BPM,Kiishnanagar B. 0, 

(i-VI1I 	. 	CBS -- 	[.)1 ian ianagar 

HSLC 	GL')S 	Meghalaya 

Madhyawik CBS 

CI-Vili 	CBS 

Cl-Vu! 	CBS 	Nagaland 
(Packcr) 

CI-VI I I 	. 	Cl.')S 	L)haiiii.iigni- 

Maclliyainik GDS 	Agartala 
I3PM 

BA 	GDS 	Agartola 

CI-Viut 	 .... 

Cl-Vu! 	CBS 	Agartala. 

Higher 	CBS 	Agantala 
Secondaiy( 	 (Provisionally 
Failed 	 ADDrOVCfl. 

I. All 1)rC-appoilitiucnt formalities should be gone tliroi.igli by each appointing 
authorities, 

Each appointing authority will plcasc obtain original ccrtcrficatcs/docucnt 
required and verify ti.icm ProPCrly to cusunc eligibility of the caLldidatcs. 

Candiclatcs may be absorbccj as per serial based on the dates of rcccipt of their applicatioii in Divisional Office, 

'1. The date of absorption of the candidates may be commuijicated to C.O. iii (luc 
course. 

(B. R. t-la1dcr 
Ass U Dii cc tor(S tall) 

For Chief Postmaster Gcncral, 
N.E. Circle, Shullong- 1. 

Copy to: 

1-5) The D. P.S.,! tanagar/ lmplial/ Aizav1/ Agartala/ Nohima. 
6-7) The SSPOs, Shihlong/ SPOs, Dharmanagar. 

The Candidates concerned. 
The Respective Files. 

For Chief Posti .iastcr General, 
N.E. Cue e,Shulong -1. 



Bej.tmen.t of Posts:: India 
C)ffic of th hspector of Post 'Offices 

_Agarla (Last) Sub Dtision . AgirtaIa 799 001. 

No. A-2arja1a1G[)SMD 	 Dated at Aai.ta1a, the i July, 2003 

To 
Srnt Gópa.Nandi(Pk), 
D/O Late .Hiraa4aiidi 
Bhati Abbpqagir(WCSt) 
P,O.—Aarta1a, 

Sub 	Appointment as DM1D, B.rj.ati iJ)Q 	cutct with Agartala H.O. on 

compassionate 8f6jnd in rc1axaion to normal recruitment ruks. 

in puts net .c'. the .Dirçctoi PQstaI Sivices, Agrtala letter No,A62/Pt.11 
Dtd, 100703, you are' he•rely i iional1y uppoinied ah Gra*uu Dal Sebak Mail Deliverer 
of Rarjala EDSO ii ak '.•vth Art!a 1 0. gi;t the i' post of (jDSMD on 

cornpsssinr'ate ground ir ' 	r;' 	h 	cifoet in ihe 

TRCA Rs,137525-2i25/-. 	 S.  

You a:r'heVthy'asked tiij(ün in the said post after fttrhishing the requisite 
amount of seeurty and 	tFc fo.Uwi 	dicur ..s i JsplieaLe .0 this omee beibre 
taking over the charge cf,Gi)S'4D Barjala. 

	

I, 	A$966fl tkrrm.: 
.1 	1 	tin fonu. 	S 

£eati'pti'e aitieulars 

	

4, 	1ea1,i1kte. 

	

5. 	Charoter, certi6cates fronm two Gazetted Officers. 
In respect ofrret• No.1 to 4, blank tbrms in duplicate arc enclosed. 

( 	 L 

	

Ends: As stated. 	 SDIPOs.. 
Agartala .(E) Sub Division. 

	

7 	 Agartala 799 001. 

Copyto: 
The Directoil, Postal Services, Aartala w.r.t,. Divni. OtIce, Agartala letter 
No,A62m,i Otd. EO.•07.. 
The Posmásr, Agrti'H.O. forintormation ant necessary action.., 
The SPM, U#fwar for information.. 
The GDSSPM, Baijala 'tbt infarmalion and necessary action. 
The PP pf (110.  official. 
Spare 	•., 	.. 

Agartala (E) Su11 Division, 
Agartala —'.799 001. 


